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ORDER

Per Rajesh Kumar, AM:

This is an appeal preferred by the assessee against the order of
the National Faceless Appeal Centre, Delhi (hereinafter referred to as
the “Ld. CIT(A)"] dated 29.02.2024 for the AY 2014-15.

2. At the outset, we note that the appeal of the assessee is barred by
limitation by 232 days. At the time of hearing the counsel of the
assessee explained the reasons for delay in filing the appeal. After
hearing the Id. AR and perusing the materials available on record, we
find that the delay is for bonafide and genuine reasons and , hence,

we condone the delay and adjudicate the appeal as under.
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After hearing the Id. AR and perusing the materials available on
record, we find that the Id. CIT (A) has passed the order without
considering the merits of the case as the assessee did not make any
compliance before the Id. CIT (A) to the various opportunities allowed.
Under these circumstances, we are of the view that the ends of justice
would be well served if the assessee is given one more opportunity
before the Id. CIT (A) to present his case. Accordingly, we restore this
appeal to the file of the Id. CIT (A) with a direction to decide the same
afresh after affording reasonable opportunity of hearing to the
assessee. Consequently, the appeal of the assessee is allowed for

statistical purposes.

In the result, the appeal of the assessee is allowed for statistical

purposes.

Order pronounced in the open court on 20.01.2026.
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